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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE THIRD DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

|.A.NO.1 0F 2026
IN

WRIT APPEAL NO: 731 OF 2025

Between:

The Punjab National Bank, Represented by Disciplinary Authority (Zonal
Manager) Zonal Office, Lakdikapul, Hyderabad.

.....PETITIONERYAPPELLANT
AND

Mattapudi Bhanu Chand, S/o Mattapudi Ashok Babu, Aged about 40 years,
Occ ; Employee under disciplinary proceedings, Fl/o Door No.1 7-6-1 1 ,

Pezzonipet, Vijayawada, Krishna District. A.P. 520 003.

....,RESPONDENT

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to extend

another 4 months from 19 10812025 to complete the domestic enquiry.

This petition coming on for hearing, upon perusing the petition and the affidavit

filed in support thereof, and upon hearing the arguments of Sri. Manav Gecil

Thomas, on behalf of the petitioner and of Sri. Kumaraswamy Namburi, Counsel for

Respondent, the Court made the following: ORDER

Mr. Manav Gelil Thomas, learned counsel appears for petitioner/appellant.

Mr. N. Kumaraswamy, leamed counsel appears for respondent.



tr/ide judgme nt datcd 19.08.2025, Writ Appeal No.73 I of 2025 hled at the

instance of the petitioner-appellant Bank, was dismissed. 'The operative portion

ofthejudgment in the urit appeal reads as under:

''A pcrusal olthe minutes ofdisciplinary enquiry of the rlrit petitioner shorvs that 434
docurnents lere prorluccd b1 thc Charged Olhcer on 10.05.2021 and handed over to
the F.nquiry Officcr. It could not be expected from the Charged Officer to undertake
cross-exarninn tiou olr an\ of those docurnents suddenll presented during the course of
enquir.v. . Fivcn othe rn ise. he r.ras precluded frorn fumishing a proper written statement
ol del'ence it' such dccunrents in support of the statement of imputatron of rnisconduct
in supp.,n ol ar:iilc,. cri char-ge or.r l9l instances \rere not supplied along uith the
articles ofcharsc. ln such circurnstances. the learneil urit Coun uas right in hotding
that the dep,rftmentaL plrre eedin-*s har e suft'ered for violatron ol the principles of
natural justice anil the applicable Regulations. Therefore. the appellant bank was

directed to c,Jnduct enquirr afresh into the allegations strictly in confonnrty uith the
Regulations. i97-. and cr)nclu(le it rithin a period ol tbur (4) months. It appears that
the brrnk has not \et initiated the de not'o enquiry from the stage after furnishing of
complete list of documents and list of rvitnesses along u'ith copy of statement of
witnesses. il any. rn accordancc with Regulation 6(3) ol the Regulations, 1977. We
therefbre do nrrt lind anr infirrnitl in the impugned order. Time for conclusion ol the

departmental proceedrngs is ertended for a period offour (.1) monrhs from today."

'Ihe instant appricaLion is liled by the petitioner bank for extension of the time

limit for conclusion of the departrnental proceedings tbr a period of lour months from

the date ofthejudgment in the u rit appeal The petitioner bank has given

narratiun of cllronolr,c' ol !\ents. $ hich are as under:

r llt' 
-L-!-j-I l e.lllt.lu:i Tlrc Di\isior Bcrch ol Hotr'blc Tclrnganr High

C,,urt uph(ld the ordcr of Sirglc Jud!:c ol
H ,tr hle tlish Cou't d,rted :5.0r.1015 x"d
di.nri\\ed rhr \\ ril \ppcal ride j dgmenr drred
l9 olt.l0ta.

Tlic:rppell:r r bar)k $as dirccred to co'rduct
rr)ilr.in xlrcsh into lhe all€snliors slrictlr ill
corlormit\ sith the Regulntions. 1977 rnd
(or.lude ir $irhin , pcriod of tour (.1) months.
T'rne to. conclusiotr of thc deparlmcirtal
pn,cccding! i' e\r€nded lbr a pcriod ot four (l)
monrhs fro rir 19.08.10:5.

l-1.09.10t5 (-r).risendunr ro Charg€ Sheet drted 01.10.:010
in respect ol ,\rne\urc-lll under Regulatiort 6 ot
I'u,riJb \.llioral Bx,'k Otficer Emplo\ces'
(Di\riplioc & \ppexl) Regulntions 1977. serled
up,,tr Sh. Bh,trucl'and }larrapudi (PF \o.326:07
& netr Emp Id. 5126609) Uanager (Lnder
Su\peosion). BO: Culbarg:r, CO: Huhli in
connccrion Niih ccrtain alleged irregularities
dtr, ins his r€ ure from 21.09.20t6 to t3.0t.2018
rr Oflicer,Olficer ltrcharge at BO: Tooprrn.
( O: Sccunder.rbad.

3 :.r.09.:015 ,\pporntmcnt of EO & PO
Sh, !lohammad Thousif
lD: 5lll55l). Chiet Uan

Ra

rge
hamat Jam, (Emp.
r. CO: Hvderrbad

r-

t



as fnquir:- Omcer ard Shri C Suresh Kuma.
(ErnP.lD: 5t96355), Nlanager - Branch Herd,
BO: Toopran (9t9700), CO: Secunderabad .s
Presentin Offic€r

{ 25.09.2025 Her.iog Scheduled on 01.10.2025Preliminrrr

5 Representstion of Bhafluchand regsrding
partial rnd improper implemenrrtion of Hor'ble
High Court Orders
l. Non Provision of Docuemrns with the list of
Allegations
2. Frilure to Reinstare
3. Non-palm€nt of Subsisre[ce Allonance

25.09.2025

E

6 26.09.2025

1 16.09.2025

26.09.:015

l0 10.09.2015

ll

ll

IJ 08.10.:015

r5

l6 10. t0.2025

Protest ,gainst conducring de novo enquir!
{ithout full compliancc sitfi the orders o[ the
Hon ble H'gh Cou.r itr l\.P.:\o.JJ5.l6ll0ll &
w.A,No.73l/2025.
\lemor.r"drm drrcd t5-09.t0:5 (Regrrding
Departmental Enquir\ inro Chargc Sheet d: ed
0 t. t0.20:0)
Acknowledgemenr dated 26.09.2025 (03.25 pm)
regarding receipt of corrigelldunr dated
2J.09.20!5
Connrmation of \lr Bhanuchand regarding he
has not becn €ng0ged or emploted in an!
busi'ress, protessioD or yocation of an]. ki'rd

November 202 t to the

He was permitted to submit staremert ofdefenre
ln wri(ing (in duplicare) to the und€rsign€d
sithin 15 drls from the receipt of hard copies of
all listed documents. Ir case, he walts to refcr
the relelant records, he was permitr€d to visil
the conc€rned omce for onc da] for shich he
mat inform the drte of his visit to rhe Circle
Head, CO: Secunderabad.

In case, no reply is received l'ithin the stipulated
period of 15 da\s (irtcluding the time for
reference of releva"( records),.it will b€
presumed rhat hc has nothing to say in his
defens€, admit the charge and thc mrtter shall
be considcred e\.prrre br lhc Disciplinrrr_
Authoritl.', in rccordance si.h thc provirions of
Punjab Nation.l Bank Ofncer Emplorees'
Disci nc& A trlations. 1977

t. Submission of Starcment of Defense derling
charges
2. Submissions ol part written itatement of
defense
List of Additiotral Documenr ard Additional

Nlattrpudi Bhanu Chrnd soughr a t5 dars
e\tension from the receipr of thc hrrd copi€s of
all list€d documents to submi! his wrirte[
statemcnt ofdocuments

29.09.20239

01.10.202s Repll to rhe represertatio drr€d 25.09.20:5 &
26.09.2025

0:. t0.1015 Represertation on pn] meot of Sobsistencc
Allorrance and T.VD{

0E.10.:015 Rcquest tbr release of arrears nmount to his
srving account 605600020000050
Reph to the letter dated 02.10.1025 regerdirrg
palmenl ot s'rbsistence allo*aocc ,nd T{/D\.
Subsisteoce allowance along lrith arr€ar
crcdited to SF Account on 08.10.2025.

10.10.2025 Reminder I for submission of lvritter statem€nt
ofDefcnse.

t1 13.10.202s Remind€r 2 for submission of lvrirt€n
Statement of Defeose

1.t.r0.2015 ofSubmission
defense throu

Pr.t Written Strtement of
maildated D.10.2025

l9 t{. r0.2025 Letter to Disciplirarj Authority
Urg€nt represertation rgrinst unauthorized

October 2025deduction of RsJ0 76/- trom

t8

Ciot Held)



Subsi cnce {loE!nce
20 18.10.1015 I Lettcr ro NIr Bhxnuchand to fu t co-ope.arc in

2t
U! Ers

18. r0.1015 Prelimin!r\ H

r 8.10.10:i

t.l0.:0la

:0. t0.:0:i

Scheduled o 22.10.1025
L€rter io Enquir\ Officer
Protesr rgainst Commencemenl of Enquin
Proc€cdings due ro Non Provision ot Annerurc-
III documents ard Itrco
Letrcr lo Drsciplinar\ {uthorir}
L r:renl Reprerentrriol| agairsr Procedurrl
liolnlror'\ rod t nrurhorised Harrc bl Fnquir'1
\uthorirt- \oo Prolision of \nnerure lll

Letrer io Erquir\ Otficer
Prote\r rgrinst (_ommencemenr ot enq irl

t-

ll

2t

Procecdings due to \on Prorision ol'Anne\ur
tll doclmeurr r d ln(omotctc dcfcnse st

t5 ]r.10..:'):a Le(trr ro DrrcipliIIr\ \uthorir\
L rgcnr ReprcsenrNno'r againsr Pro(edurxt
\ iol:i'ro'r\ rnd I naurhori,,ed HI\rc b\ Lnqnir\
\uthoril\-\on Prorision ol Anne\ur€ III
Documctlts.

l6 :l.l0.llll5 Prclin'in.rr\ Hcarins Conducted on 12.10.2015
,i.r0:015 \ddressrd to rhc Lerter drtcd t0_l().1015.

B. r0.l0ri. tE.t0.:015 and 20.r0.2015

lli 29. r0.1014 Ileprcscntarioll of Bhan'rchr'rd ro DA Strol|s
Prote5t rgainst unautho.ized Commenc€mcnr of
tlnquir\. Cross \ iolarion of Reg'rlxtion 6(r) aDd
tailure ro prss a sp!aking order on $'rittcI
\trtemr t of Defense. con(iturifig a trav€sty of
Reguln(ions and x delibcrat€ artcmpr to bvpass
rhe mandrre of the Hor'bte High Courr in w.p.
\o.135.r6. 20: I and $'1 \o.7Jl/2025

- lr - ---rr. rl:O:-r - n.s"t

ch.dulcd tor Regular Hearing on 0l.l1.2025
Oblectn)rr to unauthorized hrste and
coDtinuxlior of dcpartm€ntnl etrquirr, $ithour
compler ion oI mind. ort pre-cnquir\
procedures. despirc High Coufl dir€rrires. nnd
arter)dnrce under protest. So'rght D€fensr
,\s5i!tanFDcfctrsc Cou'rs€l *ho ir a rerired
otlccr ol r other ]\.'rhonrlized Brnk.

llcrring Rerchedul€d on l0.t l.20ti

}L
l0

0 t.l 1.1015

-ttl t t.:o::
s

lnforrncd to enqrse dctcl5e represcnrrli\e
i()tficcr l'mplo\ecr fronr our b ik $ho il i

1:

-1-1

07 I t.l0:i Repr€sc,rl^tio'r to Erquirv Olfi cer
t rgcnr rcpresentation !'rd Formal Objecrio'r ro
Ile unl.'sl',rl rnd rercheduli||g and l^onrinuariorl
ot Dc no\o E'rqu'r\ on l0.ll.l0:5

07.1 l.l0l5 Reprcicrttrrio'r Copt ol Discipli rr\ Aurhorit,|
I rgcnr ropresentario and tormrl Objection ro
rIe url.r$ r'rl .rrd re\chcdulins :rnd Co'llinurtio,r
ol De-noro Enquin otr l0.l l.l015

l-l

t5

08. r l.:015 ftrquir\ Otlice. replicd to Bhnrtrchan{l o'r
08.1l.t0ti

t0. r r l0:5
tl l0 rm

-:o 
-lo.lt.:o:s1 1, i-r:-.

Rcquc!( Ior adjour ment ot Departm€ t!j
Erquir\ hcaring schcduled lor \otember t{t.
2015 dur to rll healtl'
Rcquest lbr Cha'rge o I PO duc to mcdical issucI

l8 t-1. .10.:i

l9 t9. r I l0l5

Clra'rqr ol PO
Shri \cnl.rta Ldrt Bhaskar Kond'rri (5lll05r)

er. CO: Scunderabad
Subnrissioo of medical Ccrtificate mertioning I0
d !s bcd rest lor rccoven ol ill healrh br
BhrIuchnnd
Formrl ohjcction rnd urgent rcpresenration
resrrditrB continuaoorl ol de nov enquirr fire
on ll.ll:025 *ithour completing mandrror)
pre-er)quirt rcquiremcnts 

'rnder 
Regutation 6 of

P\8 Ofllcer Emploreer' (D&A) Regutarions,
l9-7 i tiolarioD of Hon'ble High Courr
directiotr\ in }}.P.\ o.135{6/:0:l (25.0.1.:015)jld I.,r. \o.7lt/2025 (19.06 ?0:s)

I

L
L10 12.!!.:!L2i I Reph qL Enquin Offi tarioa



drt€d 18.11.25-Nt Bhanuchand, (s226t09)
regarding continuation ofde oovo €nquirl.

4t 20.1t.!0!5 Strong Objection to Unlawful end biased
Continurtion of De Novo Eoquiry and Demrnd
for Adherence to Hon'ble High Court Ordert
and Principles of Natural Jusrice.

42 21. r 1.2025 FiEt R€g'rlar Herring wrs conducted on
2l.t 1.202s

13 01.12.2025 Second R€uhr Hearing *as conducted on
0 r.12.2025

4.1 02.12.2025 Urgent protest and formal refusal to sigrr
manipulared dril\ proceediogs demrnd for
rdherenc€ (o principles of ustural justicc ard
reeulation 6(15) permirrins rvrirter defencc

Learned counsel for the petitioner submits that the instant application was filed

on 08.t2.2025 belore the period of four months calculated frotn 19.08.2025 had

elapsed. Though the petitioner bank had prayed for extension of four months time,

since the departmental proceedings have been concluded and only a formal order of

the disciplinary authority is to be passed, the time for concluding the departmental

proceedings may be extended for a suitable period so that the disciplinary authority

may pass the order. The petitioner has also sought to refer to the chronology of the

proceedings and the representations made by the petitioner from time to time during

the proceedings. The respondent/w'rit petitioner has been trying to delay the domestic

enquiry proceedings by raising certain untenable objections.

Counter alfidavit has been filed to the instant interlocutory application

opposing the prayer.

Leamed counsel for the respondent has also referred to the letter dated

27.02.2026 of the disciplinary authority which indicates that the bank has filed an

application on 05.02.2026 belore this Court seeking extension of period for

conclusion of the disciplinary proceedings, after expiry of four months period.

Learned counsel for the petitioner also points out that a contetnpt case is

pending before the leamed writ Court. Howeler, leamed counsel for the respondent

submits that the contempt case \!as filed belore the disposal olthe writ appeal.

Upon hearing the learned counsel for the parties and after going through the

chronology of the dates explaining the progress of the disciplinary proceedings after

passing of the judgment by this Court, it appears that the respondent has also been

seeking time on a number of dates, some of which are in the nature of protest against

the commencement of enquiry proceedings due to non provision of Arurexure-Ill



docurnents: representation against procedurar viorations and unauthorized haste by the
enquiry authoritl : sir,irarry'. protest against corrmerlcement of proceedings due to non
provision of Annexu.e-IIr documents; representation a-eainst lairure to pass a speaking
order on rrritten :ratement or defence; objection to unauthorised haste and
continuation or .epartrrental encluiry * ithout compretion o1' mandatory pre-enquiry
procedures. representation and tbrmal objection to the unllr,r,fur rescheduling and
continuation ol d,, no, o enquiry and also on health personal grounds.

-\ ,erusll of trre date's anrr stagcs of the crrsciprirary proceedin,es conductecr
after pas:ing ol rhe jrrdgrncnr in the ririt appeal, does not creare an1 irnpression that
there has heen deliber ate crelal' on the part of the disciprinary authority in concluding
the depanniental procr'edings. It further appears that the app|cation ror extension of
time 

"r 
as f,ed .n 0g r r'20r-5 befbre conclusron of the trme period for concruding the

departme,tal proceedings as per the jud-ement of this Court. The retter of the
disciplinarv authoritv annexed to the counter affidar.it of the responden/writ petitioner
mav be an rnadl erten; enrrr regarding the date of filing of interlocutory application
rvhich can be ignored.

In the afbresaicl fhcts and circumstances. since the disciplinary proceedings
have been concluded arrcl onrv finar order is to be. passed. the tinre limit granted by this
court 'id. judg,rent dated 19.0g.2025 in \\'.A.No.73 l of 202.i ror passing the final
order in thc clisciplinarr prrrceedinqs is ertended upto l l.()g.2026.

l'he LA. is. accor-din_ely.. clisposed of.
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HIGH COURT

DATED: 0310812026

ORDER

I.A.NO.1 0F 2026
IN
WA.No.731 of 2025

DISPOSING OF THE I.A.

WITHOUT COSTS.
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